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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH AT KOLKATA 

ORIGINAL APPLICATION NO. ____________OF 2025 

Amit Kumar Mit   ……………      APPLICANT/PETITIONER  

-VERSUS- 

State of Jharkhand through secretary,  

Mines and Geology Department ……….. RESPONDENTS 

 

SYNOPSIS  

That the present application is being filed under section 14 of the 

National Green Tribunal Act 2010 with a prayer for directing the 

respondents not to allow anyone to extract sand from the river i.e. at 

Village Narottampur, Mauza 467, Sangrampur Ghatt, Block Mahgama, 

Godda without the procedure of law and further to direction upon the 

respondent not allow to remove trees and other big and small plants 

without the procedure of law from Dag No. 286, Village Narottampur, 

Mauza 467, Sangrampur Ghatt, Block Mahgama, Godda which as per 

the knowledge of the petitioner is being used for construction of police 
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station on the instruction of Respondent No. 11 and for a further 

direction for taking appropriate action against the concerned responsible 

persons with other ancillary prayer. 

List of Date and Events 

Date  Events 

Since 2018 Illegal extraction/mining of sand are being carried out at 

4 spot of Sunder River and Geruwa River which are at:- 

i. Vishwaskhani Ghat [beneath the Gorgama 

bridge] 

ii. Narottampur Ghat [beneath the bridge] 

iii. Khurddumariya and Kaladumariya [beneath 

khudhdumariya bridge] 

iv. Sangrampur [beneath sangrampur bridge] 

 

29.07.2024 A landed property Dag No. 286, Village Narottampur, 

Mauza 467, Sangrampur Ghatt, Block Mahgama, Godda 

has been earmarked by the respondent authority for 
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construction of a Police Station building. Said land is 

Gair Mazurwa-Aam land and there are huge trees/plants 

over the said land. Work for construction of the said 

Police Station has started under the instruction of 

Respondent No. 10 and 11 on 29.07.2024. During the 

said construction work several trees (Big/small) have 

been destroyed without any valid permission/clearance 

from the forest department in connivance of the other 

authority at district level. They are not only destroying 

the trees but are illegally extracting sands from the 

Sunder River. Said extraction of sand is without any 

permission and clearance hence illegal. The said 

construction is being carrying out only at the distance of 

around 50 Mttr. from the said river in fact the 

construction is being carried out on the river bed. Sands 

are being extracted from beneath the bridge situated at 

Sangrampur Ghat. After extraction of sand the same has 

been stored at construction site. The sand though 
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extracting for this construction purpose but it is not one 

time thing but are being extracted regularly by the sand 

mafia as well on a regular basis which are going on in 

the present day as well.   Extracting of sand from river 

during rainy seasons has already been prohibited by this 

Hon’ble Tribunal but even thereafter the act of 

extracting sand is a normal phenomenon.  

13.09.2024 The Applicant for the above illegality has approached to 

the local authority and has also written application to the 

Ministry of Environment, Forest and Climate Change on 

which Member Secretary, State Level Environment 

Impact Assessment Authority, Jharkhand has 

communicated on 13.09.2024 with Deputy 

Commissioner, Godda and asked to take appropriate 

action but nothing has been done till date 

 

HENCE THIS APPLICATION 
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2. Secretary, Forest Environment and Climate Change Department, 

Government of Jharkhand, Nepal House, PO+PS- Doranda, District- 

Ranchi, PIN-834002 (Jharkhand) email ID- cf-wpranchi@gov.in 

3. State Level Environment Impact Assessment Authority represented 

through it’s Member Secretary, Nursery Complex, Near Dhurwa, Bus 

Stand, P.O.+P.S.- Dhurwa, District-Ranchi, PIN-834004 (Jharkhand)  

Email ID- msseiaa.jhk@gmail.com   

4. Director, Mines and Geology Department, Nepal House, PO+PS- 

Doranda, District- Ranchi, PIN-834002 (Jharkhand)   email ID director-

mines@jharkhandmail.gov.in 

5. Jharkhand State Pollution Control Board, Through Member Secretary, 

H.E.C., PO+PS- Dhurwa, District- Ranchi, PIN-834004 (Jharkhand)   

Email Id-ranchijspcb@gmail.com 

6. Deputy Commissioner, Godda, P.O.- Godda Sadar, P.S.- 

Godda(Town), District- Godda, PIN-814133, (Jharkhand). Email Id- dc-

god@nic.in  
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7. District Mining Officer, Godda, P.O.- Godda Sadar, P.S.- 

Godda(Town),, District- Godda PIN-814133, (Jharkhand).  Email Id-

dmo-godda@jharkhandmail.gov.in 

8. Divisional Forest Officer, Godda, P.O.- Godda Sadar, P.S.- 

Godda(Town),, District- Godda, PIN-814133, (Jharkhand).  Email Id-

dfo-godda@gov.in 

9. Sub Divisional Officer, Mahgama, P.O.- Mahgama, P.S.-Mahagama, 

District- Godda, PIN-814154, (Jharkhand).  Email Id-sdo-

mahagama@gmail.com 

10. Circle Officer, Mahagama, P.O.- Mahagama, P.S.- Mahagama, 

District- Godda-814154 (Jharkhand) Email Id-comahagama@gmail.com 

11. Chief Engineer, Building Construction Department, P.O.- Godda 

Sadar, P.S.- Godda(Town),, District- Godda, PIN-814133, (Jharkhand).  

email Id- eicbcdranchi-jhr@nic.in  …   RESPONDENTS  
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MOST RESPECTFULLY SHEWETH:- 

I. That the address of the Applicant is given for the service of notice of 

this application.  

II. The address of respondents is given above for the service of notices 

of this application.  

III. That the present application is being filed under section 14 of the 

National Green Tribunal Act 2010 with a prayer for directing the 

respondents not to allow anyone to extract sand from the river i.e. at 

Village Narottampur, Mauza 467, Sangrampur Ghatt, Block Mahgama, 

Godda without the procedure of law and further to direction upon the 

respondent not allow to remove trees and other big and small plants 

without the procedure of law from Dag No. 286, Village Narottampur, 

Mauza 467, Sangrampur Ghatt, Block Mahgama, Godda which as per 

the knowledge of the petitioner is being used for construction of police 

station on the instruction of Respondent No. 11 and for a further 

direction for taking appropriate action against the concerned responsible 

persons with other ancillary prayer.  
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FACTS 

1. That the petitioner is the permanent resident of Village Narottampur 

where the incident of environmental pollution and act of illegal 

mining took place. Due the pollution and act of illegal mining people 

living not in the village but also in the surrounding of the village are 

affected. 

2. That the respondents are the state authorities who are having 

responsibility of preventing all kinds of illegal activities if taking 

place but in the present matter they are not taking any steps. They are 

directly/indirectly and illegally  assisting and giving all kind of 

support to carry out the illegal act of extracting sands and further to 

remove big and small trees without any prior approval/clearances 

and permission from the mining/forest department. 

3. That it is stated that Narottampur is revenue village situated at 

Mahgama Block of Godda District.  There are several village lying 

between Sunder River and Geruwa River among which Narottampur 

is also one of the village. These village are just like island which are 

surrounded by above two river. There are four bridges via which the 
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villagers used to cross the river. All these bridge are in the 

dilapidated conditions. In case the bridges will collapse all the 

connections of the villagers with Godda and other parts of the 

country will be cut.  

CONSTRUCTION OF POLICE STATION THROUGH 

ILLEGAL MEANS 

4. That it is stated and submitted that a landed property Dag No. 286, 

Village Narottampur, Mauza 467, Sangrampur Ghatt, Block 

Mahgama, Godda has been earmarked by the respondent authority 

for construction of a Police Station building. Said land is Gair 

Mazurwa-Aam land and there are huge trees/plants over the said 

land. Work for construction of the said Police Station has started 

under the instruction of Respondent No. 10 and 11 on 29.07.2024. 

During the said construction work several trees (Big/small) have 

been destroyed without any valid permission/clearance from the 

forest department in connivance of the other authority at district 

level. They are not only destroying the trees but are illegally 

extracting sands from the Sunder River. Said extraction of sand is 

without any permission and clearance hence illegal. The said 
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construction is being carrying out only at the distance of around 50 

Mttr. from the said river in fact the construction is being carried out 

on the river bed. Sands are being extracted from beneath the bridge 

situated at Sangrampur Ghat. After extraction of sand the same has 

been stored at construction site. The sand though extracting for this 

construction purpose but it is not one time thing but are being 

extracted regularly by the sand mafia as well on a regular basis 

which are going on in the present day as well.   Extracting of sand 

from river during rainy seasons has already been prohibited by this 

Hon’ble Tribunal but even thereafter the act of extracting sand is a 

normal phenomenon. Deputy Commissioner Godda has issued no 

objection vide its letter dated 13.07.2024 with respect to 1.45 Acres 

land for construction of residential police station. Construction 

related work has been started by the respondents without complying 

with the environmental norms no environmental clearance has been 

taken. Photographs of cutting of trees and mined sands kept at the 

construction site and letter dated 13.07.2024 are annexed herewith 

and marked as Annexure-P1.  
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ILLEGAL EXTRACTION AND MINING OF SAND 

5. That illegal extraction/mining of sand are being carried out at 4 spot 

of Sunder River and Geruwa River which are at:- 

i. Vishwaskhani Ghat [beneath the Gorgama Bridge] 

ii. Narottampur Ghat [beneath the Bridge] 

iii. Khurddumariya and Kaladumariya [beneath khudhdumariya Bridge] 

iv. Sangrampur [beneath Sangrampur Bridge] 

6. That it is stated that till date the state of Jharkhand has not issued any 

mining lease to any person for the above mentioned places neither 

consent to operate was issued by the Pollution Control Board.  

7. That it is stated that the above bridge are already in dilapidated 

conditions and due to this illegal mining and extraction of sand the 

probability of collapsing the bridge have become high. A photo copy 

of dilapidated conditions of bridge are being annexed herewith and 

marked as Annexure-P2.  

8. That for mining and extraction of sand no mining lease or 

environmental clearance or permission of any kind has been 

provided to any one therefore in absence of mining lease of 

permission for mining or in absence of environmental clearance 
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extracting sands is illegal therefore the people responsible should be 

identified and be punished as per the provisions of law.  

9. That due to this extraction of sand the water is also getting polluted. 

Earlier the water of this river was being used for drinking purpose 

but due to pollution people are not using the water for drinking 

purpose.  

10. That illegal sand mining is going on in full swing in broad daylight is 

the said river. The sand mafia is using JCB machines for extracting 

sand. Sand is then loaded on tractors, dumper, Motorcycle, cycle, 

cart with engine and dumped in nearby villages. These sands are 

being sold to in Mahgama, Nayanagar, Basantrai, Mohanpur, 

Pathargama and other places including Bihar. A photograph showing 

the extraction of mines from the river is annexed herewith and 

marked as Annexure-P3.  

11. That the Applicant for the above illegality has approached to the 

local authority and has also written application to the Ministry of 

Environment, Forest and Climate Change through the online portal 

whereby a registration number being MOEAF/E/2024/0002038 was 



10 
 

provided uploading the same application given to the local authority 

where upon Member Secretary, State Level Environment Impact 

Assessment Authority, Jharkhand has communicated on 13.09.2024 

with Deputy Commissioner, Godda and asked to take appropriate 

action but nothing has been done till date.  A photocopy of 

communication by Member Secretary, State Level Environment 

Impact Assessment Authority, Jharkhand, online grievance status of 

registration number being MOEAF/E/2024/0002038 and copy of 

applications submitted to the local authority are annexed herewith 

and marked  as Annexure-P4. 

12. That this indicates violation of the Sand Mining Guidelines, 2016 

and the Environment Protection, Act, 1986. 

GROUNDS 

That the applicant is filing the present application on the following 

grounds among the other which the applicant may take at the time of 

hearing: 

A. Because the respondents are the state authorities who are having 

responsibility of preventing all kinds of illegal activities if 

taking place but in the present matter they are not taking any 
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steps. They are directly/indirectly and illegally  assisting and 

giving all kind of support to carry out the illegal act of 

extracting sands and further to remove big and small trees 

without any prior approval/clearances and permission from the 

mining/forest department. 

B. Because Narottampur is revenue village situated at Mahgama 

Block of Godda District.  There are several village lying 

between Sunder River and Geruwa River among which 

Narottampur is also one of the village. These villages are just 

like island which are surrounded by above two rivers. There are 

four over bridges via which the villagers used to cross the river. 

All these bridges are in the dilapidated conditions. In case the 

bridges will collapse all the connections of the villagers with 

Godda and other parts of the country will be cut.  

C. Because a landed property Dag No. 286, Village Narottampur, 

Mauza 467, Sangrampur Ghatt, Block Mahgama, Godda has 

been earmarked by the respondent authority for construction of 

a Police Station building. Said land is Gair Mazurwa-Aam land 



12 
 

and the same are situated on the bank of the above mentioned 

river and there are huge trees/plants over the said land. Work 

for construction of the said Police Station has started under the 

instruction of Respondent No. 10 and 11 on 29.07.2024. During 

the said construction work several trees (Big/small) have been 

destroyed without any valid permission/clearance from the 

forest department in connivance of the other authority at district 

level. They are not only destroying the trees but are illegally 

extracting sands from the Sunder River. Said extraction of sand 

is without any permission and clearance hence illegal. The said 

construction is being carrying out only at the distance of around 

50 Mttr. from the said river in fact the construction is being 

carried out on the river bed. Sands are being extracted from 

beneath the bridge situated at Sangrampur Ghat. After 

extraction of sand the same has been stored at construction site. 

The sand though extracting for this construction purpose but it 

is not one time thing but are being extracted regularly by the 

sand mafia as well on a regular basis which are going on in the 
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present day as well.   Extracting of sand from river during rainy 

seasons has already been prohibited by this Hon’ble Tribunal 

but even thereafter the act of extracting sand is a normal 

phenomenon.  

D. Because illegal extraction/mining of sand are being carried out 

at 4 spot of Sunder River and Geruwa River which are at:- 

i. Vishwaskhani Ghat [beneath the Gorgama bridge] 

ii. Narottampur Ghat [beneath the bridge] 

iii. Khurddumariya and Kaladumariya [beneath khudhdumariya 

bridge] 

iv. Sangrampur [beneath sangrampur bridge] 

E. Because the above bridge are already in dilapidated conditions 

and due to this illegal mining and extraction of sand the 

probability of collapsing the bridge have become high.  

F. Because for mining and extraction of sand no mining lease or 

environmental clearance or permission of any kind has been 

provided to any one therefore in absence of mining lease of 

permission for mining or in absence of environmental clearance 
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extracting sands is illegal therefore the people responsible 

should be identified and be punished as per the provisions of 

law.  

G. Because due to this extraction of sand the water is also getting 

polluted. Earlier the water of this river was being used for 

drinking purpose but due to pollution people are not using the 

water for drinking purpose.  

H. Because illegal sand mining is going on in full swing in broad 

daylight is the said river. The sand mafia is using JCB machines 

for extracting sand. Sand is then loaded on tractors, dumper, 

Motorcycle, cycle, cart with engine and dumped in nearby 

villages. These sands are being sold to in Mahgama, Nayanagar, 

Basantrai, Mohanpur, Pathargama and other places including 

Bihar.  

I. Because the above activities are being carried out in violation of 

environmental laws and the guideline issued by this Hon’ble 

Tribunal and also by Hon’ble Supreme Court of India.  
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LIMITATION  

It is submitted that present application is under section 14 of 

the National Green Tribunal Act, 2010 has been filed for 

directing the respondents to take action in order to prohibit 

illegal mining of sand and to further restore the clean water in  

Sundar River and Gerua River and further to direct to do the 

sufficient plantation over the land which is used illegally by 

removal of plants by respondent authority and for a further 

direction for taking appropriate action against the concerned 

responsible persons. The said act is still continuing as such the 

present petition is within the period of limitation as prescribed. 

PRAYERS  

That in light of above facts and circumstances, it is most 

respectfully prayed that by appropriate orders or directions, 

this Hon’ble Tribunal may be pleased to: 

Direct the respondents to take action in order to prohibit 

illegal mining of sand and further to take steps to restore 

clean water in Sunder River and Gerua River and further to 



 

direct the respondent to do the sufficient plantation over the 

land which is used illegally by removal of plants by 

respondent authority and for a further direction for taking 

appropriate action against the

persons. And/or

Pass any other order/direction as this Hon’ble Tribunal may 

deem fit and proper in the interest of Justice. 

 

direct the respondent to do the sufficient plantation over the 

land which is used illegally by removal of plants by 

respondent authority and for a further direction for taking 

appropriate action against the concerned responsible 

persons. And/or 

Pass any other order/direction as this Hon’ble Tribunal may 

deem fit and proper in the interest of Justice.  

And 
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direct the respondent to do the sufficient plantation over the 

land which is used illegally by removal of plants by 

respondent authority and for a further direction for taking 

concerned responsible 

Pass any other order/direction as this Hon’ble Tribunal may 
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Annexure-P-1 
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Annexure-P2 

Photographs of Narotampur 
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Photographs of Khurddumariya 
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Photographs of Sangrampur mauza 
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Annexure-P-3 

Photographs illegal Mining in Garua River (Narotampur Village) 
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 Photographs illegal Mining in Sundar River (Sangrampur Mauza) 
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Photographs illegal Mining in Garua River (Viswaskhani Village) 

 

Photographs illegal Mining in Garua River (Khurddumariya and Kaladumariya) 
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Annexure-P4 
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